
M/s Rashmi Impex & Ors. Vs. Union Bank of India

28.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: None for the applicant. 

 Perused.

 This is a caveat application u/s 148A CrPC r/w Section 151

CPC filed on behalf of the applicant.  None has appeared on behalf of

the applicant since morning. It is already 4 PM. 

 In  the  interest  of  justice,  last  opportunity  is  given  to  the

applicant for appearance and for consideration on the maintainability of

the present application on 29.06.2021. 

 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                   North: Rohini: Delhi        
                          28.06.2021



FIR No.274/19
PS Alipur
U/s 33/58 Delhi Ex. Act.
State Vs. Ravi Khan

28.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
HC Narender Kumar through VC

Heard. Perused. 

This is an application for declaration of accused Ravi Khan

as PO.

At  request,  put  up  statement  of  the  process  server  on

29.06.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.06.2021



CC No. 4069/2020
Fullerton India Credit Company Ltd. Vs. Om Shyam Traders &
Ors.

28.06.2021

In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of  Hon'ble High Court  of  Delhi  and directions of  Ld.

Principal District & Sessions Judge, North District, Rohini Courts,

Delhi.

Pr: Ld. Counsel for the applicant

Heard. Perused. 

This is an application filed on behalf of the complainant for

further  extension of  time for  the  receiver  to  execute  the  order

dated 06.01.21 and for substititution of authorised representative

of the applicant company.

An application has been filed on behalf of the applicant to

withdraw the abovesaid application.

Considering the facts of the case and keeping in view the

submissions, abovesaid application  for further extension of time

for  the  receiver  to  execute  the  order  dated  06.01.21  and  for

substititution  of  authorised  representative  of  the  applicant

company is  dismissed as withdrawn. 

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.06.2021



CC No. 5322/19

28.06.2021

In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of  Hon'ble High Court  of  Delhi  and directions of  Ld.

Principal District & Sessions Judge, North District, Rohini Courts,

Delhi.

Pr: Sh. Vikas Gupta, Ld. Counsel for the complainant
Raj Kumar Singhal Son of the complainant.

Heard. Perused. 

An application has been filed on behalf of the complainant

for  the  withdrawal  of  the  present  case along  with  copy of  the

MOU dated 12.06.21. It is pertinent to  mention here that the main

case file is also pending for today.

Ld.  Counsel  for  the  complainant  submits  that  he  has

instructions that the present matter is amicably settled between

the complainant  and  the  accused  persons  as  per  MOU dated

12.06.21. Ld.  Counsel for the complainant seeks permission to

withdraw the present case as satisfied. Statement of counsel for

the complainant recorded separately.

Considering  the  submissions  and  keeping  in  view  the

statement of Ld. Counsel for the complainant, present complaint

case is disposed as settled/satisfied.  Accordingly, an application

filed on behalf of one of the accused u/s 340 Cr. PC also stands

dispossed off. File be consigned to record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.06.2021



FIR No.218/21
PS Model Town
U/s 302/308/365/325/323/341/506/
188/269/34/120-B IPC & 25/54/59 Arms Act
Vehicle no. DL-8C AY 6206

28.06.2021
In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of  Hon'ble High Court  of  Delhi  and directions of  Ld.

Principal District & Sessions Judge, North District, Rohini Courts,

Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of case property vehicle

bearing no.  DL-8C AY 6206  moved by the applicant/registered

owner. 

Heard and perused the reply filed by the IO. 

As per reply of the IO, vehicle in question is required for

further investigation in the present case.

At this stage, Ld. Counsel for the applicant submits that he

wish to withdraw the present application with liberty to move fresh

application.

Considering the facts of the case and keeping in view the

submissions,  present  application  is  dismissed  as  withdrawn.

However,  liberty  is  given  to  the  applicant  to  move  fresh

application, as per rules. 

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.06.2021



FIR No.0455/2021
PS Alipur
U/s 279/337 IPC
Vehicle no. DL-11SW 7179

28.06.2021

In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of  Hon'ble High Court  of  Delhi  and directions of  Ld.

Principal District & Sessions Judge, North District, Rohini Courts,

Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of case property vehicle

bearing  no.  DL-11SW 7179 moved  by the  applicant/registered

owner. 

Heard and perused the reply filed by the IO. 

As per the report of IO, applicant has not filed the insurance

and other document.

At this stage, Ld. Counsel for the applicant submits that he

wish to withdraw the present application with liberty to move fresh

application.

Considering the facts of the case and keeping in view the

submissions,  present  application  is  dismissed  as  withdrawn.

However,  liberty  is  given  to  the  applicant  to  move  fresh

application, as per rules.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.06.2021



State Vs. Kashim & Ors. 
FIR No.425/2021
u/s 457/380/411/34 IPC
PS Alipur

28.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
  IO HC Narender Singh through Video Conferencing. 

   Heard. Perused.

 This  is  an application for  issuance of  NBWs against  the

accused Mohd. Yasin.  

 It is stated by the IO that accused is wanted in the present

case  and  sincere  efforts  were  made  but  he  is  still  absconding  and

evading his arrest.

 Keeping  in  view facts  and  circumstances  of  the  present

case  and  considering  the  averments  made  in  the  application,  issue

NBWs against the accused Mohd. Yasin for 03.08.2021. 

 Copy  of  the  order  be  sent  to  Investigation  Officer  (IO)

through electronic mode. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                         28.06.2021



CC No.54/S/2020
Dewan Housing Finance Corporation Vs. Radehy Shyam Bansal & Ors

28.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: None for the applicant bank. 

 Perused.   

 This is an application filed on behalf of applicant / secured

creditors for extention of time. 

 Ld. Counsel for the applicant bank has not filed any proof /

affidavit  or  any  other  document  regarding  the  said  compliance  or

regarding the payment of the Court Receiver as per the order of the last

date of hearing. 

 In the interest of justice, one more opportunity is given to

the applicant for filing of the aforesaid documents. 

 Put  up  for  filing  of  the  above  said  documents  /

consideration on 12.07.2021.

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi          
                          28.06.2021



CC No.32/S/19
Dewan Housing Finance Corporation Vs. Uday Pratap Singh & Anr.

28.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: None for the applicant bank. 

 Perused.   

 This is an application filed on behalf of applicant / secured

creditors for extention of time. 

 Ld. Counsel for the applicant bank has not filed any proof /

affidavit  or  any  other  document  regarding  the  said  compliance  or

regarding the payment of the Court Receiver as per the order of the last

date of hearing. 

 In the interest of justice, one more opportunity is given to

the applicant for filing of the aforesaid documents. 

  Put  up  for  filing  of  the  above  said  documents  /

consideration on 12.07.2021.

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi          
                          28.06.2021



CC No.19/S/2020
Dewan Housing Finance Corporation Ltd. Vs.  Ram Shakal & Ors. 

28.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: None for the applicant bank. 

 Perused.   

 This is an application filed on behalf of applicant / secured

creditors for extention of time. 

 Ld. Counsel for the applicant bank has not filed any proof /

affidavit  or  any  other  document  regarding  the  said  compliance  or

regarding the payment of the Court Receiver as per the order of the last

date of hearing. 

 In the interest of justice, one more opportunity is given to

the applicant for filing of the aforesaid documents. 

 Put  up  for  filing  of  the  above  said  documents  /

consideration on 12.07.2021.

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi          
                          28.06.2021



STATE Vs. Shivam
FIR No.298/21
U/s 188 IPC 
PS Alipur

28.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 
Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 IO HC Suresh through Video Conferencing. 
 None for the accused. 

 File perused. Heard. 

 It is submitted by the IO that the accused Shivam has gone

to his native village as his grandfather has expired. 

 Put up for appearance of the accused / further proceedings

on 06.10.2021. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi       
                           28.06.2021



ICICI Bank Ltd. Vs. Sunil Kumar Singh & Ors. 
U/s 14 of SARFAESI Act 

28.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 
  Fresh  application  u/s  14  of  SARFAESI  Act  filed.  It  be
checked and registered.

Present: Ld. Counsel for the applicant bank. 

 Perused. Heard.

 Ld. Counsel for the applicant bank seeks adjournment. 

 At request, put up for consideration on 15.07.2021. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi   
                          28.06.2021



STATE Vs. Abhishek @ Hunny & Anr. 
FIR No.171/2020
U/s 25/54/59 Arms Act 
PS Crime Branch

28.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 
Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 IO SI Rajender Kumar through Video Conferencing. 
 
 Heard. Perused.

 This is an application for issuance of the proceedings u/s

82 Cr. PC against the accused Sonu S/o Sh. Krishan Pal filed on behalf

of applicant IO SI Rajender Kumar.

 It  is  stated  by  the  IO  that  the  process  u/s  82  of  CrPC

already  issued  against  the  accused  Sonu  but  due  to  inadvertent

mistake, the FIR No.171/21, PS Crime Branch u/s 25/54/59 Arms Act

was written whereas the correct  FIR number  is  171/20 of  PS Crime

Branch. 

 Keeping in view  of  the same,  issue  fresh process u/s 82

Cr.P.C. against the accused  Sonu S/o Sh. Krishan Pal, returnable on

12.08.2021. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          28.06.2021



STATE Vs. Salman & Anr. 
E.FIR No.000104/2021
U/s 379 IPC
PS Alipur

28.06.2021
 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 IO HC Madan Lal through Video Conferencing. 
 

 Perused. Heard. 

  An  application  filed  by  Investigating  Officer  (IO)  for

interrogation  and  arrest  of  both  of the  accused  persons,  namely,

Salman and Sonu Khan. 

 It  is  submitted  by the IO that  both the accused persons

were  arrested  by  the  Special  Staff,  OND,  in  Kalandra  u/s  41.1  (d)

Cr.P.C and now they are in Judicial Custody in E.FIR No.1094/21, PS

Aman  Vihar.  IO  has  sought  permission  for  interrogation  and  formal

arrest of both of the accused persons.

 Keeping  in  view facts  and  circumstances  of  the  present

case and considering the averments made in the application as well as

the submissions  of  the  IO,  present  application  is  allowed.  IO  is

permitted to interrogate both the accused persons & arrest, if required,

for further proceedings, as per law.

 The  concerned  Jail  Superintendent,  Delhi  is  directed  to

assist  the IO in the further  investigation  in the present  case,  as  per

rules. 

 Copy of the order be sent to IO through electronic mode, as

per rules. 

                                                                   (Satvir Singh Lamba)        
                                                             Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          28.06.2021



CC No. 5322/19

28.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Ld. Counsel for the complainant

Heard. Perused. 

An application has been filed on behalf of the complainant

for the withdrawal of the present case along with copy of the

MOU dated 12.06.21.

Ld.  Counsel  for  the  complainant  submits  that  he  has

instructions that the present matter is amicably settled between

the  complainant  and  the  accused  persons  vide  MOU dated

12.06.21. It is further submitted that in the present case till date

no FIR has been registered on the pending application u/s 156

(3) Cr.P.C. Ld. Counsel for the complainant seeks permission to

withdraw the present case. 

Statement  of  counsel  for  the  complainant  recorded

separately.

Considering  the  submissions  and  keeping  in  view  the

statement  of  Ld.  Counsel  for  the  complainant,  present

complaint case is disposed off accordingly. File be consigned to

record room.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.06.2021


